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Demands to give priority to the issues pertaining to SCs and STs

SHRI PRAVEEN RASHTRAPAL (Gujarat): Mr. Vice-Chairman, Sir, thank you for giving me an
opportunity to speak. In the recent past, there is no focus or priority for the issues concerning the
Scheduled Castes and the Scheduled Tribes in particular. There are two constitutional Commissions
for the Scheduled Castes and the Scheduled Tribes but their reports are not discussed in the
Parliament. The first UPA Government had assured about affirmative actions, reservations in private
sector and the Reservation Act too. No progress, whatsoever has been made in these matters. The
hon. Prime Minister in his speech to the National Development Council during June 2005, wanted to
remove the gap between the Scheduled Castes and other sections within 10 years. For this, the
Planning Commission has also issued many guidelines for S.C.S.P. and T.S.P. However, there is no

progress, and there are no reports on the matter.

Hon. Minister for Social Justice and Empowerment should enlighten the House on all these

issues. Thank you, Sir.

Demand for solving problems being faced by workers in getting

payment of wages under NREGA
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Miss Uikey. Shri Prabhat Jha. He is

not here. Dr. T. Subbarami Reddy. He is also not here. Miss Mabel Rebello. She is not here. Now,
Shri Krishan Lal Balmiki.
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